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MR. DEPUTY CHAIRMAN: Mr. Gupta, 
please take your seat now. Mr. Borooah you 
please move. 

THE    OIL    INDUSTRY     (DEVELOP-
MENT) BILL, 1974 

THE MINISTER OF PETROLEUM AND 
CHEMICALS (SHRI D. K. BOROOAH): 
Sir, I move: 

"That the Bill to provide for the 
establishment of a Board for the 
development of oil industry and for that 
purpose to levy a duty of excise on crude oil 
and natural gas and for matters connected 
therewith, as passed by the Lok Sabha, be 
taken into consideration." 

Sir, the purpose of this Bill is very simple. 
We need money for expansion of our 
petroleum industry in all its aspects and that 
money has to be found quickly and its 
disbursement and utilisation would also be 
done as speedily as possible. That is why, Sir, 
we have proposed to put a cess on crude oil of 
Rs. 60 per ton. Crude oil which is produced in 
India comes to the total quantum of around 8 
million tonnes or a little less than that but our 
expectation is that we will increase consi-
derably in the Fifth Plan, with the result that 
we have out of this fund at' least Rs. 250 to 
about Rs. 280 crores. 
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[Shri D. K. Borooahl 
Sir, the genesis of this idea lies in the 

Malaviya Committee's report where they 
had suggested that there should be an oil 
exploration fund of Rs. 400 crores in 10 
years and for that purpose, there should be 
a cess on petroleum products. 

SHRI MAHAVIR TYAGI (Uttar 
Pradesh): Sir, on a point of order. It is 
actually a cess because it is earmarked for a 
certain purpose for which it will be spent. 
Why are you calling it excise duty ? It is 
not excise duty and therefore that is not in 
order. Levying of excise duty is the 
function of the Finance Minister just as 
levying of income-tax etc. You can levy a 
cess but not an excise duty. 

SHRI T. N. SINGH (Uttar Pradesh): Sir, 
I have another point of order. This is a 
Money Bill because it levies excise duty. 
Therefore before coming to this House or 
to the lower House it should have received 
the sanction of the President. The sanction 
of the President is not communicated here 
and I think unless this question is clarified 
he should not be allowed to proceed with 
the Bill. 

SHRI NIREN GHOSH (West Bengal) : 
The points of order are in order. 

MR. DEPUTY CHAIRMAN: But now 
you are not in order, Mr. Niren Ghosh. 

SHRI NIREN GHOSH: You will make 
irregular things regular ? 

SHRI T. N. SINGH: Are you telling him 
to reply to the points of order ? 

SHRI D. K. BOROOAH: It is a cess 
certainly. This question was gone into in 
the Lok Sabha and it was held by the 
Speaker that it is not a Money Bill and that 
both Houses are competent to discuss this. 

SHRI T. N. SINGH: Whenever you levy 
certain duties it goes into the Consolidated 
Fund of India and under the Constitution 
this Bill must receive the 

prior approval of the President. This money 
will go into the Consolidated Fund. 

SHRI MAHAVIR TYAGI: Excise duty 
cannot be for a particular purpose. It goes 
into the general pool. 

MR. DEPUTY CHAIRMAN: This is not 
excise duty. It has been made very clear. 

SHRI T. N. SINGH: In the Bill it is said 
clearly that it is excise duty. 

SHRI B. S. SHEKHAWAT (Madhya 
Pradesh):   It is written here: 

"A Bill to provide for the establishment 
of a Board for the development of oil 
industry and for that purpose to levy a duty 
of excise ..." 

SHRI D. K. BOROOAH: Sir, hon. 
Members are senior Members; they have been 
in the Administration and they know that a 
cess is levied either in the form of an excise 
duty or a customs duty. 

SOME HON.  MEMBERS:   No, no. 

SHRI MAHAVIR TYAGI: You can call it 
a  cess. 

SHRI D. K. BOROOAH: The Bill provides 
for a levy of cess in clause 15(1). Whether a 
Bill is a Money Bill or not has, according to 
our Constitution, to be decided by the 
Speaker. The Speaker of the Lok Sabha has 
decided after hearing hon. Members and look-
ing into this question that this Bill is not a 
Money Bill. 

SHRI NIREN GHOSH: The ruling of the 
Speaker of the other House should not be 
binding on us. 

MR. DEPUTY CHAIRMAN: It is binding 
as far as Money Bills are concerned. 

SHRI NIREN GHOSH: Money Bills if 
they are so determined by the Speaker, it is 
all right but here this is not... 
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MR. DEPUTY CHAIRMAN: Here the 
Speaker has decided that this is not a 
Money Bill. 

SHRI NIREN GHOSH: That is true but 
you in your wisdom may decide that it is a 
Money Bill. 

MR. DEPUTY CHAIRMAN: It is not a 
Money Bill as far as we are concerned and 
it has not come to us as a Money Bill and I 
am satisfied about it. 

SHRI T. N. SINGH: If you go by that 
when we are helpless. 

MR. DEPUTY CHAIRMAN: There is no 
question of being helpless. 

SHRI D. K. BOROOAH: The constraints 
that a Money Bill may impose on this 
House considering the Bill are no longer 
there. This House can consider this Bill like 
any other Bill. 

 
MR. DEPUTY CHAIRMAN: In the Bill 

they have said 'cess'. Therefore, it is a cess. 

SHRI T. N. SINGH: May I be permitted 
to say one point ? Under the Constitution all 
moneys which are collected as customs 
duty, income-tax and excise, go to the 
Consolidated Fund. If it goes to the 
Consolidated Fund, it is not a cess. All 
excise duty goes to the Consolidated Fund. 

MR. DEPUTY CHAIRMAN: Let me see 
the Bill. 

DR. K. MATHEW KURIAN (Kerala): 
The word 'levied' is particularly used and 
according to us it is a Money Bill. 

Even if the Lok Sabha has wrongly decided, it 
is up to us to decide whether it is a Money 
Bill and, if so, send it back. 

SHRI S. S. MARISWAMY (Tamil Nadu): 
On a point of order. Both the Speaker and you 
yourself have said that it is not a Money Bill. 
You have already given the ruling that it is not 
a Money Bill. Then, why do you discuss it 
further ? 

 
"There shall be levied and collected, as a 

cess for the purposes of this Act,..." 

Then, it says: — 
"a duty of excise at such rate not 

exceeding the rate set forth ..." 

MR. DEPUTY CHAIRMAN: They have 
made it clear that it is a cess and it will be 
collected as a cess. 

SHRI B. S. SHEKHAWAT: Both the 
ingredients are there. 

MR. DEPUTY CHAIRMAN: Let me give 
my ruling ... 

 
DR. K. MATHEW KURIAN: I want to 

know ... 

MR. DEPUTY CHAIRMAN: You cannot 
be getting up again and again. Please take 
your seat now. 

SHRI D. K. BOROOAH : It is a Money Bill 
only insofar as it provides for the collection of 
the cess. If it provides only for the collection 
of moneys, then it is a Money Bill, but it 
provides for something else also, i.e., 
utilisation of this money for development. 
Then it goes out of the purview of the Money 
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[Shri D. K. Borooah] Bill. The decision 
can be taken only by the Speaker, according 
to our Constitution, and he has held that it is 
not a Money Bill. 

SHRI MAHAVIR TYAGI: If you remove 
the word 'levy' and substitute it by the word 
'cess', then I have no objection. 

SHRI D. K. BOROOAH: It is a cess. Cess 
is collected in two ways, one by excise duty 
and the other by customs duty. In this case it 
is collected as excise duty. The hon. Member 
raised another moot point that apparently it 
goes to the Consolidated Fund of India. AH 
moneys collected under the seal and authority 
of Parliament go to the. Consolidated Fund of 
India. Government, by bringing before both 
Houses of Parliament an Appropriation Bill, 
can utilise the money for the purpose for 
which it is meant. By this the control of 
Parliament over these funds is ensured. That 
is why all the money goes to the Consolidated 
Fund, whether it is a cess or otherwise. After 
that the money would be collected and used 
for the purpose for which it is intended. 
Along with the Appropriation Bill an 
Explanatory Memorandum has to be given. 

MR. DEPUTY CHAIRMAN: It is not a 
Money Bill. 

SHRI T. N. SINGH: If you permit me one 
word. I have been a member of the Public 
Accounts Committee for more than eight 
years. This question of excise and cess came 
before the Committee several times. The 
device of taking out moneys from the 
Consolidated Fund of India, and making it 
out of the purview of the Comptroller and 
Auditor General of India is not desirable. 
And, I am sure, as the Minister has already 
expressed, it has come under the purview of 
the Audit because it is excise duty. Having 
called it excise duty you cannot in the same 
breath say it  is  cess.   Also my objection  is 

that this Bill is ambiguous. Therefore, unless 
the thing is clear it is an ambiguous Bill. 

MR. DEPUTY CHAIRMAN: Mr. T. N. 
Singh, if it is Money Bill we have no power 
to discuss it at all. The Speaker has decided 
that this is not a Money Bill and that ends the 
matter as far as we are concerned. 

SHRI T. N. SINGH: What I am saying is 
that this Bill -defines the same thing in two 
different languages. One says "excise duty" 
and one says "cess". Both are not the same 
thing. Therefore, prima facie this Bill is ultra 
vires of the Constitution itself. 

MR. DEPUTY CHAIRMAN:  No. 

SHRI D. K. BOROOAH: The hon'ble 
Member, with all his wisdom, is only making 
a difference between "cess" and "excise 
duty". 

SHRI 1. N. SINGH: There is a difference. 

SHRI D. K. BOROOAH: Sir, the whole 
idea of this Fund has two purposes. One is 
that money should be collected for 
development of the oil industry in all its 
different aspects. But then while utilising this 
money we must ensure parliamentary control 
in all its aspects. That is to say, this money 
would be put into the Consolidated Fund and 
will be taken out of the Consolidated Fund on 
the recommendations of the Board that this is 
to be used for these purposes. Parliament 
decides the purpose. It gives the permission 
that these moneys should be used for these 
purposes only. Only then it can be used. 

Secondly, Sir, the benefit of calling it 
excise duty would be that the entire money 
would be subject to the control of the 
Comptroller and Auditor General and also, 
therefore, to the control and scrutiny of the 
Public Accounts Committee. So this will 
ensure that the entire  money,   from   
collection to 
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spending and audit, would be entirely within 
the purview and control of both Houses of 
Parliament. Therefore, Sir, the purpose of the 
Bill, as I said earlier, is to see that we 
develop the petroleum industry in all its 
aspects. 

As   I   said,   Sir,  the   idea was   first 
generated in the Malaviya   Committee 
recommendations. The Malaviya   Committee 
had   suggested   that we should have Rs. 400 
crores for exploration in ten  years   and   this  
fund   should  be created by levying an excise 
or cess on petroleum products, whatever you 
call it.   We like the idea.   But   when the 
Malaviya   Committee   went   into   the 
question,  at that time the problem of oil   
industry  was   not   so  acute   as   it became  
soon    after   that.   When  the Malaviya 
Committee finalised its report the price of 
crude oil in this country was less than   two 
dollars   per barrel. Immediately after the 
Malaviya   Committee's recommendations 
saw the light of the day the price of crude oil 
shot up to more than 11 dollars per barrel. 
The   result  is,   we   need   more money for 
exploration   and we   need it very urgently. 
And the cost of exploration also has 
considerably gone up. Therefore, we went to 
the Planning Commission and wanted the 
Planning Commission to give us much more 
money than what the Malaviya Committee 
had recommended.  The  Malaviya  
Committee had recommended Rs. 400 crores 
for 10 years. We have been able to get from 
the Planning Commission an allocation of Rs. 
700 crores in the next five years. We found 
that we could also generate our own 
resources. Although the internal price of 
crude oil is very high —11 dollars per 
barrel—we have fixed our  internal  price   at   
3.5  dollars  per barrel:   Even so, we hope 
that we will be able to generate about Rs. 240 
crores; it  msy be Rs.  250  or  Rs.  260  crores 
also ; but the minimum will be Rs. 240 crores.   
So it will come to more than Rs.   900   crores   
for    exploration   and development. 

Now, Sir, a question, a very proper question,  
has  been  asked.   The main problem is to 
produce crude oil.   Why don't you   use   the  
entire  money   for production of crude oil 
rather than for developing other branches  of 
the   oil industry ?  Sir,  it is  a very important 
point, certainly. We produce only one-third of 
the crv.de in this country. We produce 7.5 to 8 
million tonnes of crude every year,  but  our   
import   is   three times that. Our total import 
bill has now gone up to Rs. 1,100 crores from 
about Rs.  200  crores  two  years   ago. 
Therefore, it is a very urgent matter that we 
should produce more crude oil. But, Sir,  the  
production of  crude  oil is also linked up with 
the solution of ancillary   problems.   
Utilisation   is    as important as production. I 
will give only two or  three examples. We have  
got crude  oil in  Assam.  Our  expectation in  
crude oil  in Assam  has  been exceeded. In 
fact,  we thought that   we would get two 
million tonnes. We might now go up to four or 
five or six million tonnes. The total may even 
come to   eight   or   nine   million   lonnes   in 
Assam. But oil in the well cannot be utilised 
for the nation. Therefore, we have to bring that 
oil to some refinery either inside Assam or 
outside Assam. We will have to have a 
pipeline and that will have to be built quickly.   
It is  not enough to find oil and take it out. but 
we will have to take it to a refinery by a 
pipeline.   To-day we are carrying   three   
million   tonnes   from Assam to Barauni. We 
want to   bring eight million tonnes. So we will 
have to spend Rs.  17  crores for  a pipeline 
immediately. Unless you build a pipeline, you 
will not be able to use that oil.  So,   it  is  not  
only  a  question  of digging for oil ; you have 
to utilise it also.   Then  about  gas,  I have  
figures to show that in Gujarat we have been 
able to utilise  the  entire gas because we have 
been able to have industries in  the  
neighbourhood.  But  in  Assam, we are 
utilising only six per cent  of the gas that we  
are  producing.    The 
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[Shri D. K. Borooah] rest of the gas is 
flared. To-day natural gas is as valuable as 
crude oil or more valuable than crude oil in 
terms of the products that you can get. But 
we are sitting helplessly and allowing this 
gas to be flared. This is certainly unfair. 
Therefore, we have decided that we must 
utilise this gas immediately and for that we 
need money. We need money not only for 
exploration but also for utilisation of the 
products of exploration. We have struck gas 
in a substantial way in Tripura. It may be 
about 100,000 cubic metres a day. It is a 
very good find. But that gas has to be 
utilised. Unless we have money .available 
quickly and without the bureaucratic 
constraints, we will not be able to utilise it. 
Therefore, in this fund you will find that we 
have allowed this money to be utilised for 
development of other products because no 
money is available now. We have about 
"Rs. 900 crores to be used for development 
of our oil fields, for exploration, for drilling, 
but for the utilisation of -the products of our 
efforts in drilling and exploration, we need 
certain amounts. For that purpose the money 
provided by this Bill will be very useful. I 
will give you one more example. We are 
now drilling offshore. When Malaviya 
Committee went into the question they had 
no idea of offshore drilling. They casually 
mentioned it. Now we find that our seabed 
can be as productive of oil as our land mass 
is in this country. Therefore, we have to go 
in a big way for offshore drilling. And it is a 
very expensive proposition. For that also we 
need money. Suppose we get 2 million 
tonnes of oil in a couple of years in 
Bombay. How will you utilise that oil ? 
There are methods of utilising it 
immediately. For that you will have to have 
quite a few modern sophisticated methods 
and they will cost you money. For that 
money has to be made available. Therefore, 
we have thought that in the next five years it 
would be Rs. 240 crores, or it may be more 
also with the production 

of crude oil. We do not want to impose it on 
petroleum products because collecting at the 
source would be easier than collecting it from 
the end-products. And then we will have to 
collect it all over India and the cost will be 
higher. Now we will collect it at source from 
the ONGC, Oil India and a small quantity is 
produced by IOC. Therefore, we have hardly 
any collection costs in this. The money is 
immediately available. For the utilisation of 
this we have a Board. This Board is not a 
holding company. This Board is really a 
Board which will disburse the money on the 
basis of the requirements of different 
petroleum industries, petroleum-based 
industries. This Board has thirteen members ; 
out of them five are technocrats—people who 
are engaged already in the oil industry in 
different branches like ONGC Chairman. IOC 
Chairman, IPCL Chairman, all experts from 
those bodies, industrial units, which are 
engaged in petroleum products. We have also 
accepted two members—one is an expert; the 
other is a representative of labour. There was 
an idea that there is no point in having a 
labour representative in the decisionmaking 
process. There is no need to take them at the 
decision-making level. At the management 
level they may be taken, but not at the high 
decisionmaking process and disbursement of 
funds. But then we thought in this country 
labour has to play a very important role. In 
fact this is a country where the entire wealth 
is created by the labour because the aid of 
technology is not substantial in this country. 
Therefore, nothing can be done in this country 
without involving the industrial labour. 
Therefore, we thought that labour should have 
their representation even at the highest body, 
on this development board, so that their 
views, their experience and their knowledge 
could also be utilised by this board. This is in 
short the purpose of this board and the 
purpose of this Bill. As I said, some people 
have contested that it could develop into a 
holding company. 
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It is not a holding company because this board 
has no control over any of the industries 
which it might finance like the ONGC, the 
ONGC is independent ; it has a separate 
existence; it is a separate authority. Similarly 
Indian Oil Corporation is a separate authority; 
it has separate funds also. Therefore, this 
board will have no cqn-trol over them. It will 
be more like a functioning body rather than a 
holding company. There is no fear whatsoever 
that this will function as a holding company 
and control these different organisations to 
whom it might offer assistance. 

Sir, this is a part of the strategy of survival 
for us because today the price of oil has gone 
upto olypian height. Our oil bill for the year 
before last was Rs. 200 crores ; then it went 
upto Rs. 500 crores and now it is 1,100 
crores, without taking into account the 
increased demand. In fact we are so hard-
pressed that there is shortage of oil; there is 
shortage of rainfall and we need more diesel. 
If we use more diesel, then we have to reduce 
production of kerosene. We have reduced 
production of kerosene by 30 per cent and we 
are now reducing by another 10 per cent. The 
fact remains that today our people have to 
undergo lot of sufferings in order to keep the 
wheels of production, both in the agricultural 
and industrial sectors, running. 

Now we have come to this House with this 
Bill and I would request the hon. Members to 
take into account the absolute necessity of 
going ahead in full blast with the scheme of 
finding oil and exporting oil and also manag-
ing to see that this is utilised by, and made 
available to, the consumers both in the 
countrysides and urban areas and particularly 
to the industrial units and also to the 
agriculturists because this country can thrive 
only if its agriculture and industry are 
developed. Unless we do that, our future will 
be bleak in view of the terrible inflation 
facing us. 

The  question was proposed. 

SHRIS. S. MARISWAMY: I really 
congratulate the hon. Minister for having 
given life to the Malaviya Committee report 
which was gaining dust. There was an 
impression that this report has been shelved. 
But now he has given life to it and brought 
forward a Bill which enlarges the scope of 
Malaviya Committee's recommendations. I 
think he has raised the monetary side from Rs. 
400 crores to Rs. 1,150 crores. It is a laudable 
idea. But it must be implemented. The 
difficulty comes only when the 
implementation part of it begins. I hope that 
Shri Borooah will put all his spiritual efforts 
to see that this objective is achieved. 

There are two clauses which, according to 
me, are significant. The Minister casually 
mentioned about the price rise of oil. People 
like us who with great difficulty have 
managed to buy a car find it difficult to own it 
and run it. The price is such that we have half 
a mind to sell it away and take to some other 
vehicle But the difficulty in Delhi is that it 
would be rather very risky to get into a bus. 
One must have muscle power for that which 
unfortunately we do not have with whatever 
amenities we get. We cannot compete with 
the people who go by bus. Let the... 

SHRI KALYAN ROY (West Bengal): 
Why is the Minister smiling all the time? 

SHRI D. K. BOROOAH: I was listening to 
the woe of a fellow sufferer. 

SHRI S. S. MARISWAMY: Let the 
Minister rise to olympian heights to bring 
down the price of oil. 

I said there are two clauses to which I draw 
your attention.   Clause 6 says: 

"Subject to the provisions of this Act and 
the rules made thereunder, the Board shall 
render, in such manner, to such extent and 
on such terms 
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[Shri S. S. Mariswamy] and conditions as it 
may deem fit, financial and other 
assistance for the promotion of all such 
measures as are, in its opinion, conductive 
to the development of oil industry." 

There is  also   another Section 1   P.M.   
which   also   refers to this.    It reads like 
this: — 

"18. (1) There shall be formed a Fund to 
be called the Oil Industry Development 
Fund and there shall be credited thereto— 

(a) any sums of money paid under 
section 16 or section 17 ; 

(b) any grants that may be made hy 
any person or institution for the purposes 
of this Act; 

(c) any borrowings by the Board ; 

(d) the sums, if any, realised by the 
Board in carrying out its functions or in 
the administration of this Act. 

(2) The Fund shall be  applied— 

(a) for meeting the salaries, 
allowances, honoraria and other 
remuneration of the officers and other 
employees of the Board and of the 
advisers, consultants or other agencies 
whose services are availed of by the 
Board ; 

(b) for meeting the other adminis-
trative expenses of the Board ; 

(c) for rendering assistance under 
section 6 ; 

(d) for repayment of any loans taken 
by the Board or for meeting other 
liabilities under this Act." 

Sir, what I would suggest is that the 
various expenses mentioned here should not 
exceed the ones mentioned in the earlier part. 
So, I would request him to be more 
economical on this aspect. •. 

SHRI D. K. BOROOAH: I will look into 
it. 

SHRI S. S. MARISWAMY: ... and see 
that the major part of the money that is 
collected is spent on this part, that is, for the 
development of the oil industry. I say this 
because we see in the public sector that 
when they want to start a particular project, 
they first construct special bungalows for 
the officers and gardens for the children to 
play and provide cars to these officers and 
so on. Only afterwards they come to the 
core of the problem. So, what I say is that 
this thing should not be repeated here also. I 
hope that Mr. Borooah would take care to 
see that the whole work is done properly 
and the price of oil is brought down and also 
to see that we are in a better position than 
what we are in actually today. But I am 
quite sure that for another fifty years we 
will not be able to get out of the woods. But 
at least there can be some slight relief 
which, I hope, Mr. Borooah would be able 
to give. 

With these words, Sir, I welcome the 
Bill. 

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2-00 P.M. today. 

The House then adjourned for 
lunch at two minutes past one of 
the clock. 

The House reassembled after lunch at 
two of clock, Mr. Deputy Chairman   in the 
Chair. 

MR. DEPUTY CHAIRMAN: Mr. 
Yogendra Sharma. 
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SHRI YOGENDRA SHARMA: When in 
the sixties of this country the Soviet Union 
offered to  India  crude at  25% 
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SHRI HARSH DEO MALAVIYA (Uttar 

Pradesh): Sir, I welcome this Bill and among 
the reasons why I welcome this   Bill is the 
fact that it seems 

the hon. Minister, Shri Borooah has at last 
agreed to take out the Malaviya Committee 
Report from the pidgeon hole and use it. I 
hope that the Malaviya Committee Report 
would be put to greater use and better use and 
more explicitly in accordance with the re-
commendations made by it. For example, this 
Bill is doing something which the Malaviya 
Committee advocated. The Malaviya 
Committee had recommended the imposition 
of a cess or tax or whatever you call it on the 
petroleum products. Very correctly I think the 
hon. Minister has agreed not to tax the 
petroleum products but the crude oil at the 
source and the reasons which he has advanced 
are very cogent. I think we all agree to that. 
As has been pointed out very correctly, there 
are many companies which are Government 
companies and there will be no trouble in 
collecting the tax from them. There is the Oil 
India Ltd. and I hope they will conform to 
your wishes but I shall come to Oil India 
later. 

Now, for the ONGC, as has been pointed 
out by the Minister, has already appropriated 
Rs. 700 crores for oil exploration. Now this 
new tax is supposed to yield Rs. 48 crores. It 
levies cess at the rate of Rs. 60/- per tonne. 
The use to which this money will be put is for 
building pipelines, for gas exploration, for 
more oil exploration and other things. And 
this fund will be managed by a Board of 13 
Members which, as revealed by the hon. 
Minister in the other House, will comprise 
representatives from the ONGC, from the 
Indian Oil Corporation, from the Fertiliser 
Corporation and the Petro-Chemical 
Corporation and others. It means you will 
again put there top bureaucrats. Now about 
these Corporations I would like to point out 
what the Malaviya Committee has said. The 
Malaviya Committee has the following to say 
about the ONGC and I would like the hon. 
Minister to note this. The Malaviya 
Committee said: "After the first set of top 
leaders was gone, 
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the management of ONGC fell into in-
competent hands who set a wrong tone by 
putting wrong people in positions down the 
line that it did permanent damage." The 
ONGC has not got out of this censure by the 
Malaviya Committee. So, to put ONGC men 
again on this Board would be a fundamental 
mistake. As far as the Fertiliser and Chemical 
Corporation's representatives are concerned, I 
am very sorry that the Fertiliser and Chemical 
Corporation of Travancore Limited is the 
biggest show-piece of the Fertiliser 
Corporation and it is the biggest shame for 
our «ountry... 

SHRI D. K. BOROOAH: Which one ? 

SHRI HARSH DEO: MALAVIYA: Fact. 

SHRI D. K. BOROOAH: It is not tinder 
the Fertiliser Corporation. Ask Mr. Kurian. 

DR. K. MATHEW KURIAN: It is under 
the State Government and also under the 
Central Government. 

SHRI HARSH DEO MALAVIYA: It is 
under the purview of the Public Undertakings 
Committee. 

SHRI D. K. BOROOAH: It has nothing to 
do with the Fertiliser Corporation of India. 

SHRI HARSH DEO MALAVIYA: All 
right. You can get away with it. So far as the 
Indian Petro-Chemicals are concerned, they 
have been very strongly censured by the 
Estimates Committee in their Thirty-Fourth 
Report in which there is the famous case of 
the compressor by Krupps brought to India 
and sent back three times. If you are going to 
put representatives of such Corporations on 
the Board, God help you. There is the 
Estimates Committee's Report on this 
Corporation. It has used very strong words. It 
has said: — 

"The Committee are greatly disappointed 
to observe that the rate of growth of petro-
chemical industry in the Core Sector has 
been nil dur- 

ing the first three years of the Fourth Plan 
period. In respect of DMT, Caprolactam 
and Acrylonitrile, which are synthetic fibre 
intermediates, no capacity had been 
installed upto 1971-72 ..." 

This is in para 1.21. Then, again, in para  
3.33 it says: 

"The Committee are distressed to find 
that the Gujarat Aromatics Project which 
was conceived as far back as 1963 to 
produce DMT—a Synthetic Fibre 
Intermediate and Orthoxyiene— a primary 
source for manufacturing plasticisers, dyes, 
alkyed resins etc.— for feeding the down 
stream units could not be commissioned as 
yet. 

The Committee are surprised that the 
Ministry of Petroleum and Chemicals 
initially tried to blame the Ministry of 
Finance for the delay..."■ 

Later on it was proved that the entire mistake 
lay with the Ministry ot Petroleum and 
Chemicals. 

So, I would appeal to the Minister not to 
appoint such bureaucrats. There are enough 
technicians in this country. Furthermore, the 
Minister says that he will have nothing to do 
with the Board which is going to be 
appointed. The Board will be independent of 
him, but may be under his overall control. I 
would plead that to leave this Board entirely 
to the top bureaucrats will be the greatest 
disaster. The Minister should be kind enough 
to be its Chairman. If he does not want to 
become its Chairman, do not leave it to the 
bureaucrats. There should be technicians, 
technocrats, representatives of Parliament 
and, of course, knowledgeable persons, not 
necessarily bureaucrats, and also workers' 
representatives. The Board to be effective 
must be efficient, must have the capacity to 
get its orders carried out and that will not be 
possible till the workers are given adequate 
representation. According to the present 
provisions, perhaps there is a provision for 
one representative in a Board of 13. At least 
there should be three representatives from the 
workers. As to whether it should be from the 
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[Shri Harsh Deo Malaviya] I.N.T.U.C. or 
the A.I.T.U.C. or from so many other 
unions, I do not want to go into it. 

AN  HON'BLE MEMBER:   Election. 
SHRI HARSH DEO MALAVIYA: You 

may hold elections or you may evolve some 
other form so as to get out of this rivalry of 
the various trade unions. In any case correct 
representation from workers should find 
place on the Board. And the number of 
workers' representation must be increased 
from 1 to 3. 

Sir, again I must caution against the 
bureaucrats. We have this scandal of the 
Pipeline Enquiry Committee. The enquiry is 
not yet complete ; it is going on. God alone 
knows when it will be completed. If you are 
going to build another pipeline, as you 
mentioned a "bigger pipeline" because 
Assam will give you a big yield, then you 
should guard against these bureaucrats. I 
have no faith in these bureaucrats. They are 
a very dangerous lot and they do not care for 
the people at all. 

Coming to the Hundred and Fifth Report 
of the Estimates Committee of the Fourth 
Lok Sabha, this is what the Report says: 

"If the cooperation of private enterprise 
was still considered necessary it should 
have been on the basis of majority 
participation and control of the 
undertaking by Government as 
specifically required in the Industrial 
Policy Resolution, 1956. The Committee 
suggest that even now Government should 
examine the possibilities of securing 
majority participation in Oil India Ltd." 

I  hope  the Minister will very kindly give  
his  attention  to  this  because  at page 18 of 
the same report it is said: "The Committee 
suggest that even now Government should 
examine the possibilities    of    securing    
majority participation in Oil India Ltd." 

About location of office, the Committee 
says on page 11 of its Report: 

"The Committee also feel that the 
location of the office of the Managing 
Director and Financial Director of the 
Company at a place different from its 
Headquarter is not conducive to efficiency 
and economy and is contrary to normal 
industrial practice. Such an arrangement 
leads to duplication of technical and other 
staff at Delhi. The Committee have already 
recommended the stationing of these 
officers at the Headquarters of the 
Company in the interest of effective 
supervision and economy." 

Then, Sir, the account of Oil India Ltd. is 
not yet settled for the last three years. There is 
no balance sheet published. Perquisites of top 
executives are like those of Maharajas or 
Nababs. City compensatory allowance of Rs. 
2,000 to Rs. 3,000 is given to the top 
executives to avoid income-tax on these 
perquisites. So this thing should also be taken 
into consideration by the Minister. 

Then, if you are not in a position td 
nationalise the Oil India presently, at least 
raise your share to 51 per cent, or more so 
that it comes under your control. 

Lastly, about multinationals' participation 
in oifshore exploration on the sea. Now, here 
is what the Malaviya Committee said about 
foreign participation: 

"The Committee has also discussed the 
question of equity participation by 
foreigners in specific projects and 
concluded that while it cannot be entirely 
ruled out, it is beset with many problems." 

However, it said: 
"This country must not rush to share a 

high prospect with a foreign collaborator 
who is not based in India and will possibly 
demand payment in hard currency for the 
oil in its share." 

Now, there are offers from the Oil Kings, 
from Abu Dhabi and others. They are   
prepared to   finance;   they 
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have enough hard currency and I hope we 
have enough talent. So, rather than go in for 
multi-national corporations, it would be more 
advisable to cooperate with Arab oil 
companies and our technical knowledge our 
technical know-how and prevent multi-
national corporations from coming and taking 
a hold in our country. They are dangerous 
enough, and I would appeal to the hon. 
Minister to kindly review this position.   
Thank you. 
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SHRI C. P. MAJHI (Orissa): Sir, Oil has 
assumed a great importance alter the Middle 
East countries have used it as a weapon 
against aggression. But this weapon has hit us 
very hard. This 
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has become a very scarce and precious 
commodity for the country, and it has got a 
very far-reaching consequence, as far as our 
economic development is concerned. 

Sir, so long, oil was available at a very cheap 
price. India was never concerned about the 
development of oil or exploration of oil in 
the country, and it was depending upon 
foreign countries. But when the prices shot 
up, as the hon. Minister stated to Olympian 
height, then we have opened our eyes and we 
were caught napping. For the first time we 
became 3 P.M. conscious of the price when it 
shot up very much and then we tried to 
discipline the use of oil. But after some time 
we forgot to discipline the use of this pre-
cious commodity. In the beginning there was 
some sort of a suggestion that we may 
embark upon rationing to minimum use of 
petrol so that it could be diverted to some 
other essential sector of our economy. But 
again we forgot that and we started using 
pertol indiscriminately. In towns and cities 
mostly petrol is used by many people for 
joy-rides. When we are facing a crisis due to 
shortage of petrol, why should we not curb 
consumption of petrol ? I have seen in the 
countryside how people suffer due to 
absence of kerosene which is a very very 
essential commodity for them. I belong to a 
very backward district in Orissa. Orissa itself 
is a backward State. And one of the most 
backward districts is Mayurbhanj from 
where I come, and I belong to the tribal 
community. I know how the tribals live. 
They do not find even a single litre of oil in a 
month. It is very costly for them. And here I 
find pertol is being used indiscriminately. 
Kerosene is being used for cooking. We can 
ask people here to stop using kerosene as a 
cooking material and to change over to coal 
or some other cheaper  thing.   When   
everybody 

knows that kerosene is a precious commodity, 
we must have some discipline in using this 
commodity. Why should we not do it? We 
talk about it but we do not implement it. As a 
matter of fact, we have got enormous natural 
resources in our country, vast iron ore 
deposits and many other things. We have not 
explored into the availability of oil of which 
we have enough resources. What we lack 
today is the will to develop a machinery to 
utilise these resources. I do not want to speak 
very much on the Oil Industry Development 
Bill itself. I want only to say I hope the 
Minister will kindly see that kerosene is 
supplied to the rural areas, especially certain 
areas in Orissa where kerosene is in acute 
shortage. I have been receiving innumerable 
complaints and representations from the 
people of those areas that I should meet the 
Minister of Petroleum and see that the 
position is improved. 

Sir, as mentioned in the Bill the Board will 
have thirteen members, and there will be a 
collection of cess of Rs. 240 crores within the 
course of five years. Sir, many hon. Members 
have talked about the functioning of the State 
Electricity Boards and many other Boards, 
which are not functioning properly. The 
Orissa State Electricity Board was also in a 
similar trouble for a long time. They had the 
problem as to who would be its Chairman, 
whether a bureaucrat or a technocrat. Now, 
they are having a technocrat as its Chairman. 

Sir, as a matter of fact, we are very much 
wanting in our national character. Nobody is 
bad if he has a will to do something for the 
national interest. If we do not change, if we 
do not instill confidence among the people 
who will be constituting the Board, however 
much we may speak in this House or discuss 
the matter in the House, our country cannot 
progress. We must try to infuse the 
confidence that we are also people who can 
overcome difficulties. 
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Sir, I want to say a few words regarding the 
collection of cess. I am afraid, that this cess 
may once again increase the price of petrol. If 
such a thing happens, it will put us to further 
difficulties. The price of oil has shot up from 
2 dollars a barrel to 11 dollars a barrel and if 
this cess raises the price further then people 
in the rural areas will be put to great 
difficulties. That is why I want to request the 
Minister that he should see that the price of 
petrol does not rise further and we should 
also try to give more to those sectors of our 
economy which require more attention, 
namely, agriculturists who require more 
fertilizers. At present fertilizer is not at all 
available. We can earmark a considerable 
amount of this precious commodity for 
production of fertilizers. Unless we increase 
the production of foodgrains our country 
cannot overcome the difficulties and it cannot 
come out of the woods of crisis in which it is 
at present. 

MR. DEPUTY CHAIRMAN: Shri 
Anandan. 

SHRI MAHAVIR TYAGI: Sir, before Shri 
Anandan starts, I would like to put a question, 
with your permission, to the hon. Minister in 
order to seek a clarification. I want to know 
what will be the incidence of this duty on one 
litre of petrol. Could he give us some idea ?   
He must have calculated. 

SHRI D. K. BOROOAH: Seven barrels 
make one tonne. It will be difficult for me to 
work out the per litre increase. I am not 
capable of doing it. I can only tell you that the 
price increase would be to the extent of either 
$ 1 or less than one dollar per barrel, which is 
$ 11 now and it will become $ 12. But, then, 
we are not increasing the price on the basis of 
that right now. The price of petrol will not be 
raised on that account. 

SHRI MAHAVIR TYAGI: Will not the 
price be raised on that account ? 

SHRI D. K. BOROOAH:  No, not on 
this account; but there will be other factors 
which might compel us to raise the price. 

SHRI MAHAVIR TYAGI: Have you some 
other things in view ? 

SHRI D. K. BOROOAH: If the price of 
crude oil increases because of any increase in 
royalty—not here, but in foreign countries—
in the country of, origin, that will have an 
impact here. But, so far as this is concerned, 
we are trying to absorb it in the existing cost 
structure itself. 

SHRI NIREN GHOSH: How can you? 

MR. DEPUTY CHAIRMAN: No more 
discussion on this now. Yes, Mr. Anandan. 

SHRI NIREN GHOSH:  But how? 

MR. DEPUTY CHAIRMAN: You can ask 
that when you speak. 

SHRI T. V. ANANDAN (Tamil Nadu): Mr. 
Deputy Chairman, this is the first occasion 
where I would like to differ a little from the 
ruling that you have given. You said that this 
is a Money Bill naming that it has a 'cess' but 
I do not find ... 

MR. DEPUTY CHAIRMAN: It is not a   
Money Bill. 

SHRI T. V. ANANDAN: Yes, in this Bill 
except clause 15 the word 'cess' has nowhere 
been used. Therefore. I have my own doubt 
that it ought to have been brought forward by 
the Finance Minister and not by the Petroleum 
Minister. However, Sir, coming to the Bill in 
question, today in the world of technological 
advancement, petrol plays a prominent part 
together with electricity. In these two aspects 
our country has thoroughly failed. Although 
in 1956, I remember, the Planning Com-
mission has estimated that there are about  
10.5 lakh  square  kilometres of 
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potential oil bearing area in our country, they 
have also mentioned the States and places 
where oil is available in abundance, I do not 
know whether it is the conspiracy of the 
bureaucrats to concentrate only on the 
northern and western sides. They have 
entirely forgotten the southern side of India 
where it is specifically stated that Kaveri 
Basin has got plenty of oil. During the days of 
Britishers, 25 years ago, the oil places were 
also spotted in Kerala. All these places have 
been forgotten by the Oil and Natural Gas 
Commission but they are concentrating only 
on the northern side. It is a great blur and slur 
on the part of the Ministry. If you are really 
interested in crude oil industry in this country, 
you should spread all over the country where 
there are reserves of oil. However, I am glad 
to know that the hon. Minister, waiving the 
Fifth Plan target of Rs. 436 crores, so also the 
Malviya Committee's estimate of only Rs. 400 
crores, with his hard work has prevailed upon 
the Cabinet to see that Rs. 700 crores are 
allotted and the period has been reduced from 
10 years to five years to explore oil in 
abundance in this country. It is good. I pray 
that the hon. Minister will be successful in his 
embarkation of development of oil industry in 
this country. Sir, we have noted that not only 
India but the entire world, the entire advanced 
countries are terrified when the Middle East 
adopted a policy quite contrary to what it had 
been. Affluent countries have been kneeled 
down _ before the Middle East and there was 
a Conference also. It is good that in one way 
India also opened its eyes and the hon. 
Minister, Shri Bo.rooah, has come forward 
with a Bill before us. Sir, today with the seven 
hundred crores of rupees and within a period 
of five years I hope the entire oil industry will 
grow to improve the economy of our country 
and I wish Mr. Borooah a success in this 
aspect. 

Coming to the other point, the Prime 
Minister also said that we are in collaboration 
with other foreign countries. Sir, it is a great 
lesson that we must take that we shall not 
depend upon any foreign country because 
India was once upon a time a market for the 
entire world. Even Japan used it as a market, 
the Britishers, the Americans, everyone used 
it but today we are exporting thing from our 
country and it is an envy to the other nations. 
Therefore, be careful of attaching more im-
portance on the foreign collaborators. We 
have to take a lesson from the foreigners. 
Don't go to U.S.S.R. or to the USA. An 
honourable friend of mine said thai U.S.S.R. 
is coming to help us. Do not believe. Neither 
USA. nor the U.S.S.R. but we should have 
faith on what we have. We the Indians have 
proved to the world that we are a mighty 
country. When we are able to explode a 
nuclear weapon, do you mean to say that we 
have no good citizens and good technocrats to 
satisfy the needs of the country? Have we 
proved to the world ? When we can produce 
Vijayanta tanks to combat on the war front, 
do you mean to say that we are lacking in 
energy and vitality to stand on our own legs ? 
Instead of going and begging for collaboration 
with any foreign country, we should have 
faitn in ourselves and let us prove to the other 
nations that we can stand on our own legs. 
Therefore, do not be a prey to the foreigners. 
1 find that you havt! been going in 
collaboration with Burma, with Iran, with 
Japan, with U.S.A., etc. Be careful in your 
collaborations. That is what I want to impress 
upon. 

Sir, I would like to point out that the hon. 
Minister in his introductory speech has not 
given proper representation in the Board to 
the working class. In Chapter II, section (3) 
sub-clause (b) says: "two members to be 
appointed by the Central Government to 
represent the Ministry of the Central Govern-
ment dealing  with  finance."  I  do not 
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grumble about it. But in sub-clause (a) it says: 
"not more than three members to be appointed 
by the Central Government to represent the 
Ministry of the Central Government dealing 
with petroleum and chemicals". Sir, may I 
know if the bureaucrats who are dealing with 
petroleum and chemicals do not know A, B, 
C, of the techniques of petroluem ? What does 
that mean "dealing with ..." ? "Dealing with 
..." means that they must know what the 
petroluem is and what the chemicals are. 
Therefore, they are experts in that respect. 
Then I come to sub-clause (c). It says: "not 
more than Ave members to be appointed by 
the Central Government to represent the 
Corporation, being Corporations owned or 
controlled by the Central Government, 
engaged in activities referred to in clause (k) 
of section 2." Here I want to say that clause 
(k) very clearly defines: "oil industry includes 
all activities by way of prospecting or 
exploring for or production of mineral oil, 
refining, processing, transportation, storage, 
handling, and marketing .. ." That means that 
the entire technology is known to these high 
people in addition to those 5, that is, 3 from 
the Central Government and 2 dealing with 
finance, making it a total of 10. Then coming 
to (d), Sir, "two members of whom one shall 
be appointed by the Central Government from 
amongst persons who, in the opinion of that 
Government, have special knowledge or 
experience of oil industry and the other shall 
be appointed by that Government to represent 
labour employed in the oil industry." 

In cause (c) you have 5 people from the oil 
industry and even in the nominations, you 
want one more expert. What about the other 5 
experts who are already included under (b) ? 
Therefore, Sir, I like here that the nominee 
should be representative of the workers. Then 
alone you can get a good co-operation. 
Without labour representation, whatever 
mighty your Government might be, 

you cannot face the consolidated and one-
minded attack of the working class anywhere, 
not only in India, but anywhere in the world. 
That has been our stand. Therefore, I request 
the hon. Minister to please amend it. Instead 
of nominating one more expert when there are 
already 5 experts, add that to the labour 
representation and then your ambition and 
your ambition will be a success. By your 
success, the entire country also may stand to 
gain. 

Sir, I do not want to point my finger at 
bureaucrats. I want to say about politicians. 
Politicians are the people in this country who 
can set an example to the other people. 
Politicians are considered as idols before the 
people. If the politicians do not behave well 
as per Mahatma Gandhi's philosophy of truth, 
non-violence, avoiding bribery and corruption 
and favouritism, how can you blame the poor 
bureaucrats. Therefore, I do not want to attack 
the bureaucrats. I want that politicians in this 
country should rectify themselves and set an 
example before the nation. That shall be my  
theme  of   representation,   Sir. 

Now you are developing the industry. At 
the same time whenever you have developed 
you have no arrangements for inspection. I 
am told now in the entire country in the petrol 
bunks kerosene is mixed with petrol and sup-
plied to the car owners and the car owners are 
complaining that their machines and other 
parts are undergoing heavy damage as a result 
of this adulteration. So let there be an inspec-
tion of these bunks. And whenever you issue 
agencies for petrol bunks and kerosene please 
see that the Scheduled Castes are given first 
preference as is demanded and as is enshrined 
in our Constitution. 

Thank you. 

SHRI NIREN GHOSH: Sir, I do not 
propose to go into the entire gamut of the oil 
policy on this occasion. But you see I am 
sorry that my good friend, Shri Borooah, still 
has not been able to 
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[Shri Niren Ghosh] make a radical and 
bold departure from the past. He is still very 
much a prisoner of the past. But the process 
was begun by Mr. K. D. Malaviya himself. It 
is he who as Oil Minister invited foreign 
collaborators for the country's refineries 
departing from the so-called Government 
policy. Now, why do we need to impose a 
cess ? Why do we lack funds? That thing has 
not been explained. Because the first thing is 
this cess is sure to contribute to a price hike 
of petrol and petroluem products ; that means 
inflation. It will have sympathetic effect on 
the entire range of production not merely on 
petrol and petroluem products. So this is 
another inflationary measure in that sense. I 
do not want to go into the standard of 
Durgapur and Cochin Fertilisers or how the 
foreign collaborators have sabotaged these 
two projects, but I am grateful to Shri 
Borooah—I must candidly put this on 
record—for helping me, upon my urge, to 
unearth that valuable document on synthetic 
oil project. For that I am grateful to him. I am 
also grateful to him for giving clearance for a 
petro-chemical complex at Bongaigaon. In 
fact the Baroda complex should not have 
been set up. If the Baroda complex could not 
be run now without imported crude it should 
be stopped till such time as we are able to 
find our own oil. For that matter why do you 
propose to proceed at all with the Mathura 
Refinery ? I cannot understand that. Even if 
you import the entire amount of crude the 
pipeline cost would be enormous. Who is 
going to pay this fabulous amount of money 
for the Mathura Refinery ? You had better 
put it in cold storage for a decade if you don't 
become self-sufficient by that time. While 
you are proceeding with this, at the same time 
you won't put up a petro-chemical complex at 
Haldia though the Refinery is going to be on 
stream within a few days. It could be 
expanded also very easily  and  the   cost   
would  be  very 

much less compared to Mathura. These are 
all inexplicable things that are happening. 

Now, as far as I know the cost of production 
per barrel of crude in Arab countries is only 
25 cents though the posted price together with 
the addition made by the cartel comes to $ 11. 
The cost of production is only 25 cents per 
barrel. What is the cost of production per 
barrel in India ? If you say it is something 
more it can at best be 50 cents. On our own 
account if we produce one-third of the crude 
in our country could we not amass hundreds of 
crores of rupees ? Because petroleum is sold at 
international prices, inside our country, the 
margin is so vast. Where has this money gone 
? How is it to be explained ? This is a myste-
rious thing, which I do not understand because 
we are supposed to produce indigenously one-
third of our crude. Much of it still remains in 
the hands of Burmah-Shell and Oil (India) 
Limited. For example, while the entire world 
and even the Arabs are trying to have their 
own control over their oil, we are persisting in 
the course of having foreign grip and control 
over our oil, as in the case of Oil India or as in 
the case of Hindustan Petroleum Products. 
Their source of super profits remains. By 
importing crude from the parent marketing 
company, their source of super-profits 
remains. It does not harm them. Certain shares 
they have sold at the market value to the Gov-
ernment of India, but the real source of their 
profit remains, Oil (India) remains. 

Except Bombay High, all other offshore 
drilling haa been farmed out or proposed to be 
farmed out to foreigners. Now, Sir, about the 
Cochin area, the Kerala area, the Government 
itself has said this. There was a Soviet seismic 
survey. One Shri G. N. Bhat of Bombay has 
offered to make available a report submitted 
by one Mr. H. W. Perry, a Geologist, to the 
British Institute of Commerce.   The report 
claims 
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that  there  is  existence  of oil in  the 
coastal areas of Kerala. I am told that the 
Soviet seismic  survey report  and the 
Soviet study of the structure of the Bengal  
basin shows   that   the   Bengal Basin 
floats on oil. There are in Assam further 
unknown sources of oil. In fact, so far as 
the known deposits are concerned,  Assam   
still   has the  greatest amount of oil 
reserves. Yet in Assam there is no petro-
chemical complex. The Baroda complex 
would perhaps be run on  imported   crude.    
Why ?    Stop  it. Stop the Baroda   
complex  for  a few years. Only see that the 
machines do not rust. When you explore 
crude from Bombay High, run it again. I 
have no objection. I am totally puzzled. 
Can he say that Bombay High contains 
more reserves of oil than the Bengal Basin 
? He cannot.   He   has   only   said that 
Bombay High has a larger  area,  but that 
does not mean anything. India is a sub-
continent. Yet, we do not have much oil. 
Arabia   is  a small country floating on oil. 
So, that is not the point at issue. The areas 
which are supposed to have rich resources, 
you are farming out—under foreign  
control.   Whatever be the terms, you are 
giving them control. I do not go into the 
question of Diego Garcia and all that sort of 
thing, but B-52 bombers can come from 
anywhere and bomb both Bombay as well 
as Bengal.   That much is clear. From the 
Mediterranean itself it can come; from the 
Sixth Fleet it can easily ccme. A missile 
can come. So that is not the point  at  issue. 
The  point  at issue is that we are  still 
allowing  control of all our oil resources to 
the foreigners which means  super-profits  
of  Rs.  450 crores. Can we guarantee that 
50 per cent, of it will be utilised for 
producing synthetic oil ? Mr. Malaviya has 
put his finger in the pie. He says coal 
belongs to  him and   so   does   oil.  
Everybody knows about him. I have great 
doubts about   him   and   his   bureaucrats.   
His officer is a party to the report. I know 
the bona fides of Mr. Malaviya.  He is 
almost a 420-type of person. He assumes 

all sorts of air and the thing never comes out. 
Can you give a guarantee that 50 per cent, of 
our oil would be synthetic oil. Still you can 
explore tne other 50 per cent, so that you can 
be self-sufficient. That would be reasonable. 
Sir, I accuse Mr. Malaviya of sitting tight over 
the report, of sabotaging the interest of India. 
Why not the two Ministries of Coal and Oil 
combine together ? All this should be 
explained to us. Somehow or the other you are 
trying to gather money but money has always 
been there but because it is with foreigners it 
is in a mess. We are in a sort of mess. I hope 
Shri Borooah will make a real approach to get 
out of this mess. That is all have to say on this 
occasion. 

SHRI N. H. KUMBHARE (Maharashtra): 
Sir, while supporting this Bill I have to point 
out that even though representation has been 
given to the workers in the Oil India no repre-
sentation has been given to the weaker section 
of the society, namely, the Scheduled Castes 
and Scheduled Tribes. Apart from the fact 
that the Board has got a very meagre 
representation to the working class, at least 
one more representative could have been 
there to represent the weaker section. 

The hon'ble Minister has ieally made a 
good beginning when the other day he gave 
dealership of petroleum pumps to some 
members belonging to the Scheduled Castes. 
It is a recognition of the need that this section 
of the society also should be provided 
opportunity in the economic activity. 

Now, so far as this oil industry is 
concerned, it represents a big economic 
activity. It has enormous potential to develop 
and expand. Therefore, the weaker section 
naturally expects that they should be provided 
equitable participation in all economic 
activities. This  is  the  only  suggestion  
which  I 
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[Shri N. H. Kumbhare] wanted to make. I 
may at this stage refer to the provisions of the 
Constitution which direct the Government to 
see that the interest of the weaker section of 
the society is   taken care of. It is true that the 
Government has provided reservations in 
services. But that is not  enough.  It  should  
also  be  the concern of the Government to see 
that in the prosperity of the country, this 
weaker section also gets its due share. But  
what  is  happening  to-day ?    The prosperity 
is shared only by those who are rich, only by 
those who are well placed   in   society.   I   
think   the   hon. Minister    would    not    
disagree    with me when I say that nothing has 
been done to see that those benefits, economic  
benefits,  also   percolate   to  those who  are   
at   the   lower   rung  of   the society.    Every  
year   when   the President addresses the joint 
sitting of the two Houses Of Parliament, he 
repeats that we  stand for  social justice,  that 
we  want  to  do   away   with  this  disparity, 
this gap between the rich and the  poor.   But  I  
should say  that  the  j Government  has   not   
taken   any  tan-  | gible, concrete step to see 
that wealth does not concentrate in the hands 
of a few.   Here  in your activities,  I think 
there will be contracts.   Can you  not earmark 
a certain number of contracts for the weaker 
section of the society ? It is true that   they 
might   not have their own finance.   But then 
they can form co-operative societies and 
handle contracts. They do participate, but the 
cream of the benefits goes to those who do not 
toil, who do not work. Therefore,  my  request 
is   that   in   such  an enormous  economic   
activity,   the time has come when you must 
also provide a due share to this neglected class 
of people.  This is my suggestion.   I hope the 
hon.  Minister will deal  with  this point  first  
and  then go to  the  other points. 

SHRI D. K. BOROOAH: Sir, I am 
thankful to the hon. Members for the very 
thoughtful  and constructive sug- 

gestions  that they  have made.  I  will deal 
with them according to the time allotted to me, 
although I would have liked  to   discuss  it   at   
some   greater length. First, as has been 
requested by Mr. Kumbhare, I will answer the 
point raised by him. I am in complete agree-
ment  with  him  that   in   this   country 
whatever wealth is produced must be shared 
by all. And because certain sections,   for   
historical   or   religious   or social    reasons,    
have    been    deprived throughout the ages, 
we have to make good to compensate for what 
they had been denied earlier. Therefore, we 
must do something  substantial for  them  in 
order  that they can  have  a  share  in the 
benefits of the country. Sir, in the ultimate    
analysis,    power    shared    is power   
preserved;    wealth   shared   is wealth  
preserved. I am aware of  the fact that in the 
entire economic  activities   encompassed   by   
my   Ministry, the  deprived   communities,   
the  Scheduled Castes and Scheduled Tribes 
and others,   and  also  minorities, have  not 
been  given  their due  share.   I found out that 
out of   3,000 retail   outlets  in my Ministry, in 
the IOC, the number of    Harijans     or     
Scheduled     Tribes would   not   be   more   
than   10   or   12. Therefore,   we    have    
brought    it    to the    notice    of    the    Prime    
Minister and   the   Prime  Minister   has  
passed orders    that    25    per    cent,    of    
the retail outlets in the IOC and also in 
Hindustan  Petroleum  which  we  have taken  
over,   and   also in other  units under   
Government   control,   must  be reserved for 
the Scheduled Castes and Scheduled   Tribes.   
We   have   already started this programme and 
I hope that within a couple of years, the 
Scheduled Castes and Scheduled Tribes will 
have a substantial share;   that  is,   25  per 
cent,   of  the  entire  distribution  trade could 
be available to them.   So far as jobs are 
concerned, I have looked into that also. You 
will have seen some advertisements where we 
have said that certain jobs, even engineering 
jobs, are specifically reserved for the 
Scheduled 
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Castes. We are now thinking that we will give 
scholarships for the Scheduled Castes and 
Scheduled Tribes as trainees, train them and 
later absorb them in our organisations, in the 
O.N.G.C. in the Indian Oil Corporation and 
also in the F.C.I, which are the three principal 
units under my Ministry. There are other 
smaller ones also. I would like to discuss the 
matter with Mr. Kumbhare and other 
Members representing the Scheduled Castes 
and the Scheduled Tribes in this House and 
the other House and evolve a plan of work sof 
that we can complete our work at an early 
date. 

Sir, there is another question raised by Mr. 
Majhi from Orissa. He comes from 
Mayurbhanj. In my part of the country also, 
we have large parts of hill areas. It is a fact 
that they need kerosene not so much for 
cooking, but for lighting which is very 
essential because these areas have not been 
electrified. In my State of Assam, only six per 
cent, of the villages are electrified and all of 
them are in the plains. Except the capital city 
of Shillong, there are no hill areas which are 
electrified. We have to give some allotments 
to different hill areas. Certainly, I will make a 
special note of the allotment of kerosene to 
the tribal areas of Orissa and Bihar. 

Sir, the keynote of today's debate was in 
the speech of Mr. Mariswamy when he said 
that our philosophy should be self-reliance. 
There is no escape from self-reliance because 
oil has not only become very expensive, but 
in the ultimate analysis, dependence on oil 
will make us dependent on other countries, 
not only for development but also for our 
security. There-lore, as I said, it is a part of 
the Strategy of survival that we should 
produce as much oil as is possible. 

Sir, Mr. Sharma raised a very moot point. I 
have said this in this House a cumber  of 
times and I  do not mind repeating.   We   
have   been advancing 
4—27R.S.S./74 

our activities in very close co-operation with 
the Soviet Union so far as onshore drilling is 
concerned. In fact, I have got the figures with 
me. A new plan has been evolved between 
our experts and the Russian experts and in 
accordance with that we are already buying a 
large number of equipments, not only rigs but 
also the full installation equipments, from 
Russia and Rumania. In fact, our teams are 
working in the U.S.SR. and we are in very 
close co-operation with them. Our officers are 
already there and I am also going to Rumania 
on the 14th of this month to discuss this 
problem and to get Rumanian help for this 
purpose. Therefore, so far as on-shore drilling 
is concerned, we are working in collaboration 
with the U.S.S.R. and partially with Rumania. 
There is close co-operation between India and 
the socialist countries. Oil India has been 
there since 1870. We are controlling it 50 per 
cent. We are also thinking of taking it over as 
early as possible. Negotiations are being 
started. Therefore, so far as on-shore drilling 
is concerned, it will be entirely in the public 
sector and the only assistance we are taking in 
this sector is from the Soviet Union and 
Rumania. 

Sir, Mr. Shekhawat raised a very moot 
point. He raised the point about the 
restrictions on the right of the law courts. Sir, 
this is exactly a copy of the sections relaling 
to the finance corporation. It is going to be a 
financial institution and therefore we have ad-
opted it from the finance corporation "law. I 
do not think there is any deviation from it. 
There has been no grievance that the finance 
corporation has been trying to control it. The 
whole purpose is that we should protect the 
Government money as far as possible. 

The other question he has raised is about 
the refining loss. We have worked it out 
earlier. Our refining loss appears to be on the 
high side for the very simple    reason    that    
the    Electricity 



99 Oil Industry [ RAJYA SABHA ] {Development) Bill, 1974       100 

[Shri D. K. Borooah] 

Boards could not supply power to us and 
therefore most of our public refineries have to 
have captive power generation units. Power is 
generated there by fuel oil and therefore our 
loss of fuel oil is added to the ordinary 
refining loss which is less than in the private 
sector. In Gauhati our refining loss is 10.8 
because Gauhati has to produce its own 
electricity and the cost of generation is added 
to the cost of refining loss. In Barauni it is 9.5 
because we have our own captive plant there 
also. In Gujarat it is 7.0 because in Gujarat, if 
I am not very mistaken, there is a cheaper 
kind of fuel LSS and Dhuvaran is also using 
it. In Cochin it is 6.5 because they get power 
from the State. Madras has 10.9 because it 
produces its own power. This is a problem to 
be looked into and in fact a high-powered 
Soviet Team is arriving today to look into the 
question of refining loss vis-a-vis the pro-
duction pattern of refineries so that we 
produce more middle distillates than lower 
types of oils such as furnace oil and LSS. This 
team will stay here for six weeks visiting 
refineries and they will give us the necessary 
advice. These refineries were built on their 
specifications and their guidance. 

Shri Shekhawat said that he opposes this 
Bill. But I do not think in his heart of hearts 
he is opposed to this measure because 
whatever he had said about the Board is 
certainly applicable to democratic 
functioning. How can any democratic 
organisation function ? How can a 
Government function ? The Minister cannot 
pass all the orders. He has to take help from 
people who are experts who will study the 
problem and place the matter before him. If 
the Minister himself has to pass all the orders 
like the old feudal lords, then I am sure the 
administration will collapse in half a day. It 
won't last even one full day. 

SHRI K. N. DHULAP (Maharashtra); How 
many experts are there in the Board ? 

SHRI D. K. BOROOAH: There are five 
representatives of public sector organisations 
dealing with oil industry. Shri H. D. Malaviya 
said all these are bureaucrats. I do not know 
what is the meaning of bureaucrats or demo* 
crats. Technocrat is a person who has 
undergone scientific training either in. 
technology or in allied science. The Chairman 
of the IOC is an engineer. He has been an 
engineer throughout. He has come up to the 
managerial status through his skill and 
experience in engineering alone. Then, Sir, I 
will tell you about the IPCL about which he 
mentioned. He was rather annoyed when he 
said that it was not doing very well. But now 
it is doing well. Out of the target of 20,000, 
we are producing about 9,000 or so. I have 
changed the Managing Director. The 
Managing Director has been changed. 
Formerly, it was Dr. Mehta. Now, it is Mr. 
Varadachari. He is a scientific person and he 
has been selected by a Committee headed by 
Prof. Seshadri who himself is an FRCS and is 
one of our topmost scientists. All those people 
whom I have named are all technical persons 
and they are all technocrats. Therefore, five of 
them will be selected from amongst these 
people representing the ONGC. The Chairman 
of the ONGC today is a permanent Chairman. 
Earlier, he was not like an executive. He was 
only presiding over the Board. But, now, this 
gentleman, Shri N. B. Prasad, is a scientist 
and he is the chief executive of the ONGC. 
Therefore, he has all the authority which a 
chief executive should have and he was alsp 
not appointed by me, but by a Committee of 
Experts headed; by Mr. Haksar and consisting 
of representatives of different branches of 
industry. So, after that, he was selected and'he 
is an expert. He was working in the Atomic. 
Energy Establishment and he was in the 
industrial, field also. There1- 
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fore, what I am saying is that these people 
cannot be called bureaucrats. They are 
certainly technocrats. The meaning of the 
word "technocrat" certainly applies to them 
in lull. Therefore to say that this is over-
represented by the bureaucrats is wrong. 

Then, Sir, out of the two persons who are 
going to be nominated, one is going to be a 
scientific person. My idea is to have 
somebody who is a teacher or a professor or 
a petroleum geologist, a man who will have 
an objective and scientific grounding in the 
subject. So far as the labour representative 
is concerned, we want to have one, to start 
with, and see how the whole thing works. 
This is the first time that a representative of 
the labour in industry has been included, 
not in a managerial body, but in a decision-
making body and a financial body at that 
and, therefore, I think that this is the 
beginning that we have made and if it 
succeeds— I hope it will—we will be 
happy. 

SHRI   T.   V.   ANANDAN:    It   will 
succeed. 

SHRI D. K. BOROOAH:   Then, Sir, Mr.  
Niren  Ghosh raised the  question of the price 
of  the indigenous  crude oil.   He is not here 
now.  The   international    price    is    about    
$ 11.00    or $ 11.50 or   $ 11.45   and   here  
we have fixed  it  at only  8.50.   Therefore,   
the ONGC is not making any extra profit. It is 
making some   profits   only. But, 
comparatively speaking, the costs also have  
gone  up.   That  is  why  we  are selling,   and  
our  products  have   been priced, at $ 8.00 per 
barrel because our internal  price   has   been   
fixed   only $ 8.50.   If it is imported oil, then 
the prices would have gone up much higher 
ttyan  what   we   have   gained  today. 
Therefore,   we   are   not   profiteering. 
Whatever  we   get,   it   will   be  about Rs. 
900 crores or so or a little more or ihere may 
be a difference of five or .{en crores of rupees 
on either side and ft,will depend on the 
quantity of crude produced in the next five 
years. What- 

ever it may be, this entire money is going to 
be utilised for the development of 
exploration. This money is going to provide 
the ancillary assistance that the job of 
exploration might need and this is the 
purpose of the Bill. 

Then, Sir, so far as the other points raised 
by the honourable Members are concerned, 
by and large, I think, they have been replied 
to except the point relating to the multi-
nationals. 

Sir, I am no less aware than the 
honourable Members about the risk of the 
multi-nationals. It is an historical fact that the 
multi-nationals have played politics in many 
countries with the result that today one has to 
be very careful in engaging the services of 
the multi-nationals. Sir, we did not use them 
for any on-shore drilling. We gave them 
certain areas of the sea. 

Firstly,  Sir,  let  it  go  on record,  I say it 
without fear of contradiction that today  this   
technology,   this   off-shore technology,  is   
known to   the western countries in general, 
and the U.S.A. in particular. Even all the 
countries which are   drilling   in   off-shore   
areas   like England, are utilizing American 
technology in a good measure.  This is a fact, 
Sir.  Therefore,   we have   used them. But we 
have seen to it that we have not engaged what 
are known as giants. These are middle size 
companies which are engaged in drilling, and 
they have no resources to play politics like big 
companies like the ESSO, Texico  and all such 
big companies. We have not gone in for that.  
We have gone in for middle size,   professional   
people who have done work elsewhere, on the 
basis of their performance we have utilized 
their services.   Not only that, Sir, now we are 
trying to engage other countries like Canada, 
Italy and other countries, where there will be 
no risk of any political domination or ... 
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SHRI D. K. BOROOAH: Sir, when I went 
to the United Nations, I talked and discussed 
with these experts. I discussed with the 
Mexican experts, because Mexico is the first 
country under President Carnalis to 
nationalise the oil industry. But they said that 
their work is limited and India is too far away. 
We are trying public sector companies like 
E.N.I, and French companies. Some want a 
share in the area. But these are not oil 
producing countries... 

 
you to be a  'Mathew'... 

SHRI D. K. BOROOAH: Then I may 
also be involved in an  air crash one of these 
days ? 

MR. DEPUTY CHAIRMAN: God forbid... 
(Interruptions) 

SHRI D. K. BOROOAH: Therefore, we 
have been very careful, and we do that. And 
certainly I want this House to be very careful 
about the activities of the multi-national 
companies. But my assessment is that these 
are not multi-national companies. These are 
genuine American companies. They have 
come from America and we have engaged 
them in a particular job and according to a 
plan which I explained in this House.   There 
is no risk. 

Then, another point which Mr. Anandan 
raised was about the south. I find, Sir, that we 
have already started drilling in Tamil Nadu. 
We have already started drilling In other parts 
of the country. We are doing it in Kashmir, in 
U-P... 

SHRI D. K. BOROOAH: So far as oif-
shore drilling is concerned, Cauvery Basin 
and the Godavari Basin have been found to be 
very prospective, as well as the Palk Strait 
area which is also very prospective. But I am 
only wanting to point out one small thing. 
Whatever survey was done was done by the 
Soviet seismic survey ship, and after that by 
Levigloria, which also made a little   survey.   
The first thing 

that I did when I joined was 4 P.M.   
that I   ordered a   survey ship 

which is coming in early 1975, that 
is, in January or February. Then we will go in 
for intensive survey in that area. Then, Sir, it 
will be possible for us to give the contract to 
other foreign companies and also to do it 
ourselves. We have already decided to buy 
one more platform, not only a platform of the 
type of Sagar Samrat, but a much more 
sophisticated and bigger platform. We have 
already located one or two and we are going 
to buy them. The purpose of this Bil! is to 
give a fillip and a push to the extensive plans 
we have for production in this country. As I 
have said, we have to view the entire oil 
industry as an integrated one. One thing leads 
to another. If we add something, we add 
something somewhere. We have to take an 
integrated view of the oil industry. 

I will be grateful if the hon. Members pass 
this Bill unanimously. That will give strength 
to us. It will give strength to me personally 
and also to my people. 

MR. DEPUTY CHAIRMAN: The question 
is: 

"That the Bill to provide for the 
establishment of a Board for the deve-
lopment of oil industry and for that purpose 
to levy a duty of excise on 
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crude oil and natural gas and for matters 
connected therewith, as passed by the Lok 
Sabha, be taken into consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: Now, we 
shall take up clause by clause consideration 
of the Bill. 

Clause 2  was added to  the Bill. 

Clause 3  (Establishment and constitution of 
the Board) 

SHRI SANAT KUMAR RAHA (West 
Bengal):  Sir, I beg to move: 

"1. That at page 3— 

(i) line  22,  for  the word   'two' the 
word 'four' be substituted; and 

(ii) line 25, after the word 'other' the 
word 'three' be inserted." 

Sir, we find that the Board will be 
constituted with 13 members including one 
ex-officio Secretary. Almost all the members 
are nominated by the Government from the 
Ministry of Petroleum, Ministry of Finance, 
Corporations and from amongst the experts 
with special knowledge. The employees who 
are employed in the industry have been given 
only one membership. I think the oil industry 
is a very vital, potential and most strategic 
industry. It will change the face of India. If it 
is so, then who will change ? I think, without 
the participation of the workers concerned, 
you cannot change the face of India in a new 
modern era. I think the representation from the 
labourers concerned is only formal and for 
namesake. I think that the hon. Minister 
should consider it seriously and the 
representation should be four. One should be 
from amongst the persons who, in the opinion 
of the Government, has special knowledge. 
The other three should be appointed by the 
Government to represent the labour employed 
in the oil industry by election of the labourers 
concerned. If the trade union leaders and the 
employees do not help the management, then 
the bureaucrats 

and the technocrats will damage this industry. 
I apprehend this. To check this corruption by 
the bureaucrats and technocrats, I want that 
the workers and labourers concerned should 
be adequately represented. Therefore I 
propose my amendment (1). 

The question was proposed. 

 
SHRI D. K. BOROOAH: Sir, it is a very 

simple thing. This is not a labour employing 
body. 

AN HON. MEMBER: But, the repre-
sentatives of the management are there. 

SHRI D. K. BOROOAH: This is not a 
labour employing body. This is only a body 
which will disburse funds in accordance with 
the priorities of different industries. 

So far as the industries are concerned, we 
have decided, in my Ministry, to have 
representatives in the Board of 



107 Oil Industry [ RAJYA SABR\ ] {Development) BUI 1974      108 
 

[Shri D. K. Borooah] Directors of all   
industries. I   do not know  what  other  
Departments   have done. We have already 
started in H.O.C. and   Hindustan   
Antibiotics.   We   are going to start in I.O.C. 
and, may be, later in the O.N.G.C. As I said, 
it has nothing to do directly with labour and 
nothing will be done by vote there. That will 
be done in accordance with certain priorities 
decided and discussed already.   We only 
wanted to bring in the labour point of view. 
Therefore, it is a step in the right direction. A 
particular number of officers is provided in 
the Bill. Now, if we increase the number, 
what will happen is that it will also increase 
the payment of the expenses for this purpose 
which will have to  be  drawn   from  the   
Consolidated Fund of India. Sir, that  will 
not  be proper. Howsoever much I may 
sympathise with Mr. Raha's amendment, 
ably supported by Mr. Rajnarain, I am not in 
a position to accept it. 

MR.    DEPUTY    CHAIRMAN:    The 
question is: 

1. "That at page 3— 

(i) line 22, for the word 'two' the 
word 'four' be substituted"; and 

(ii) line 25, after the word 'other' 
word 'three' be inserted." 

The motion was negatived. 

MR.    DEPUTY    CHAIRMAN:    The 
question is: 

"That clause 3 stand part of the Bill." 

The  motion was adopted. 

Clause  3  was added  to the Bill. 

Clauses 4 and 5 were added to the Bill. 

Clause 6:   (Functions of the Board) 
SHRI YOGENDRA SHARMA:  Sir, I 

move: 
2. "That at page 4, line 41, for the 

words 'or other person who' the word 
'which' be substituted." 

SHRI D. K. BOROOAH: Sir, there is 
hardly any necessity in this case because this 
is not in relation to exploration but ancillary 
industries, ancillary activities associated with 
this. Sir, suppose a group of people form into 
a co-operative and suppose we have to 
specially support the Scheduled Castes or the 
Scheduled Tribes in some economic activity 
connected with that. That is why this 
provision has been made. Not that it will go to 
any industrialists individually.  The  whole 
idea 
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is that we may have co-operatives. Now the 
I.P.C.L. is giving certain facilities to certain 
polyester units. We have given to co-
operatives also. Therefore, I would like to 
keep it a little wide so that we can function 
with some elasticity because, apart from 
companies, there are groups of people—
ethnic groups, backward groups, Scheduled 
Caste and Scheduled Tribe groups—and we 
may have to give some assistance to them in 
their economic activity related to the oil 
industry. Therefore, I would request the hon. 
Member not to press it. 

MR.    DEPUTY    CHAIRMAN:     The 
question is: 

2. "That at page 4, line 41, for the 
words 'or other person who' the word 
'which' be substituted." 

The    motion   was    negatived. MR.    
DEPUTY    CHAIRMAN:     The question is: 

3. "That at page 5, lines 48 to 50 
be deleted." 

The motion was negatived. 

MR.    DEPUTY    CHAIRMAN:     The 
question is: 

"That clause 6 stand part of the Bill." 

The motion was adopted. 

Clause 6 was added to the Bill. 

Clauses  7 to 31 were added to the Bilk 

The Schedule was added to the Bill. 
Clause 1, the Enacting Formula and the 

Title were added to the Bill. 
SHRI D. K. BOROOAH: Sir, I move: 

"That the Bill be passed." The 
question was proposed. 
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THE VICE-CHAIRMAN (SHRI BIPINPAL 
DAS):  Please sit down. 
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THE VICE-CHAIRMAN (SHRI BIPIN-
PAL. DAS): You have already spoken on the 
First Reading. 

THE VICE-CHAIRMAN (SHRI BIPINPAL 
DAS): I know how to conduct the business. 
You are not to dictate. 

" 'oil industry' includes all activities by 
way of prospecting or exploring for or 
production of mineral oil, refining, 
processing, transportation, storage, 
handling, and marketing, of mineral oil, 
production and marketing of all products, 
down-stream of an oil refinery and the 
production of fertilisers and petro-chemicals 

and all activities directly or indirectly 
connected therewith ;". 
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THE VICE-CHAIRMAN (SHRI BIPINPAL 
DAS): The question is: 

"That the Bill be passed." 

The motion was adopted. 


